CEN TRAL ADMIKISTRATIVE TRIBWN AL PRINCIP AL BENCH
1, 0a wo.193/39

n
Wew Dalhis this the [§- dey of august,199%

MON 'BLE MR, S, ReADIGE, VICE CHAIRAMI (R)o
HON 'BLE MRS, LAKSHNI SumInaTmi,AEIBER ()

1. Olploma Engineers Tel ecomsAssoclation(l),
through its General Secretary,.

shri P.C.Sarﬂsuat,
/o shri S.C.Saresust,

R/o E=B, Press Place,
New Dalhis

2, 0= Prekassh, TTa,
¥ co President, Associstion (I),

¢/o shri Pyare Lal,
0/0 soe (FRS) Jor Bagh,
New Dalhi 0o0eco WplicthO:

(By adwcate: Mrs. Reni Chhebbra)
Varsus

1. 01

through its Secretery,
finf sty of communications,

Deptt, of Tal ecommunications,
Sanchar Bhawen,
Ashokea ﬂ)ad,

Row Dalhi.'

2. The Chai ma,
Tel ecommuni cation Ogpartment,

Gowvt. of Indiag
Sghchar Bhauan,

Ashoka R ad,
NBU 081"'110i

3. The Oirector ( steff II ),
Tel ecoamuni cations Og artment,

Ministry of Communicetions,
Gow. of Indla)

Senchar Bhauwen,
Ashoka R ad,

Moeu Dolhi. .

(8y adwcates shri H.K.Cengueni for p vt, regpondeato.
shri VSR Krishhes for official rogpondehts)




/

Bhartiye Telephone Beployees Union
Class III,

=15, atul Grove Rpad,
New Dalhiy
through its General Secretary Shri K, Radha

Krishnan,

2. mil Kumar Tluardi, TTa,

T-15, atul Grove Road,
Kew Delhi 0eo0o0 mplicwteo

(ey Adwcate;* Mrs. Rgi Chhebra )

2). ogﬂjnonaqgg

VYorsus
1. Union of Indls,
throuwh 1its
Secretary,

Minietry of Dooomunications,
Department of Tel ecommunications,

sanchar Bhawan,
Ashok a Ihad,

New Delhi,

2. Tﬁe Chgimen,
Telecommunication Dgpartment,
Gowvte. of Indise,

Sahchar Bhawan,

Ashoke Rbad,
Nev Dal hi,

3. The Of rector (Staff I1),
Tel ecommunications Bgp artaent,
Ministry of communications,
Gowvt, of Indlia

Sanchar Bhauean,
Ashoka Ro ad,
Reu Delhi,

4 passistant Oflrector General ( ST=C),
Rinistry of oamunicationms,
Department of Telecoamunications,

20 ashoks Rbad, Sahchar Bhgauen,
New Dal hi , eocso Raspondents,

(8y adwcate: shri V,S,R.Krishna for efficial
respondents. Shri H,K,Gengueni for

pvt. resgpondents,)

i




~ such fl’edmician{ who were sppointed as TTas can bo

et -

O ROER

HOK 'BLE AR, S, Ry ADIGE, VICE CHalRaN(a),

0,A.N0,193/99 ]
mplicents( plplema Brginesrs Tel coonawad coklon

association snd another) seek a direction to respondents

to pomit them to sppear in the screening tost under

35¢ quots for promotion as J Ws,

2. plicants adait in pare 4,17 of 0, A N0J93/99
that all of them were gppointed as Techniciens in
1982-83 and were asppointed as TTas in 1955 end

onyards., The question for adjudication is uwhsther

perei tted to count their service as Technicisns to
make then eligible to eppear in the screcning tesf
under the 35¢promotion/transfer quote for
recruitm.ent to the post of 3T,

3. As per 310 Recruitment Rules,1996 (mnexure-m) 3

notified on 8.,2,56 under Article 309 of the
Constitution, 50% vacancies are to be filled by

direct recruitment, and S0¥ by promotion/trensfar

of departmental candidates. 0f this SO0% promotion/
transfer quota, 15¢ 1s to be filled by p romotion

of departmental candidates and 35% by promotion/tranasfar
of Transnission Assistants/\freless Operato ro/guts
Exchange Assistants/ Phone Inspectors/ Telecon, Tedini cal
Assistants from amongst,

i) Phone Inspectors/ auto Exchange pesitts/
Tranamission Assistante/f reless Operstors
who possess the qualification prescribod
in (01,8 and have completed S yesrs regulgy
service in ths cadre of Phonre Inapecto r/ aute
Exchange Assistants/ Tranamission aAssistent/
irel ess operators,

11) Phone Inspector/ auto xchange Assistcnto/
M reless Operators/ Tranami esiorn assiotcnto/

7>
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.




- 4 -

Tel ecom, Toch. Assi stants uwho possoss Higk School/
| Ratric qualification end have corploted 6 yesrs
S of service, through a qualifying screening test,

onless he has sl ready passed stuch tootd

4, Respondants have denied spplicents' adnission
in the screening test on the grownd that those with
Migh School/Matric qualifications such as epplicontsg,
wder (11) apowe require a minimw of 6 yesrs'

_ peqular service as PI/AEN/ W/ TV TTa beforo they
cen Bo smmoned for the screening test, just as in
(1) sbove those P.I/AEN TW 0 ulth BE/B.Tech./B,3c
(Raths & Physics) qualification ead vith mininwm of
S yaars! regul ar service in ;he cadrs of PI/RER/ T/ D
are eligidle for promotion wnder the 35% quota.

5o It_is difficult to accept this srgument of
respondents, The JTO Recruitment Rules,1996 hawe been
fssued in accordence with article 309 of the Gonstitution
end ve have to go by the words used in the rules.
while (1) asbove doss talk of PI/AEA/ TW/ 0 uho posses

the qualification of BE/ B, Tech.§8. Sc and uho have

, completed S years regular service in_the cadre of EIZBEM' 3

Ja/ i (emphaais swpplied) being aeligible under the '
35% promotion/transfer qwota, (11) ebove, oekos PI/

AEN 1B/ T/ TTA heving matric/ High school qualification
aithbea”:i:!imm of six years regular ssrvice eligiblo

for kesing called for qualifying screening test

under the 35€ p romotion/transfer quota., Under (11)

above there 18 nothing that requires such P1/nen/ W0/ T8/

) TTA who possess High School/Matric qualification to hawe
put in s mininun of 6 years' requler serwvce os pI/afy/ °

O/ T8 TTa (emphesis supplied) before they oequi o
eligibility to be called for qualifyimg scroening tosto




indi vidually i{n the cadrse of TTp, but theirp eollectivs
_length of serwice in other cadres such as PI/pEy/ T

e Se

As per (11) above,it 18 sufficient 17 the PI/aEs/ To/ 10/

TTA who possess the High Schod/Ratric quall?icatiom L

to hawe completed 6 years' regular serdco ( whieh
@ay not necessarily bg a P,I/aER/ D/ TA/ TTR) to be callod
for the qualifying screening testo

6. Respondents have relled tpon_the caT, pB.
order deted 9.1.98 in 0a io.1820/97 Bachd Singh Vs.WDI
& Orssy but that order des not assist thsm becausg in
para 9 of the aforesaid ordsr, it has been cloanly
stated that (ii{) abowwe dbes not say 6 years of pregular
service in the respecti we cadres. In sny case that
order has been stayed by the Delhi Migh Gurt wvide
its order dated 4.3.% in CWp Ro,1071/93,

7. Further by the CAT Byderabad Bench order datsd
193,99 di sposing of 0a No,1754/98 S, Raja Babu & Ors.
Vs. WI & Ors. and connected Ops it has been held
that theg length of sarvice as f;rcz:'.l'mse Pplicents

who claimed to be TTas were concemed, was not to bo

confined to the period of servce put in by then

‘WD & others eligible cadres would aleo have to bo tsken
inte oconsideration, Nothing has bean shown to us to
establish that the aforesaid order dated 19,3.99 has
been stayed, nodiﬂqd or set aside.

8. In the rosult, this 0p 1s daposed of uwith
e direction to respondents to call such of those epplicentg
for the qualifying scresning test who ere TTas with

HWigh School/Metric eualification d W0 have complotod

6 years' regul ar service, which may not necessarily bo




e 6a
w a8 P1/AEW 10/ TW TThs Mo e sts.
0.4,.N0,580/99
9 In this 04 Piled by Bhartiya Telphone Buployess
‘ thion CQlass IIT and others, the relief clatned ig the
' s o as claimed in 0 No,193/99 end/ the facts arg
also similar,
108 thder the clreumstance, the orderps passed in
0A No.193/99 111 also o ver this 04 No,580/99,
o

1. Let ooples of thig Order be placed orn gach of

the 0As' case reco rds,

(HRS. L aKsHm1 SUAM IN A TH AN ) ( S.R.AJIGE)
MEABER(I) - VICE CHAlRaN (7)),
— &Y .
et <17
Co«/r( O’Jﬁ?: Tribupal

\ v pulssiat "
fua/ Captral A wivt . eeow Deibi

| i ‘:F;uidke\t Howse,

¢ Murg

Copereicis

New &elhi 41900
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